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ANNEXURE A-20 (Colly.

F2(31)/WA/ARTIFICIALWETLANDS/2021-22

OFFICE OF THE WETLAND AUTHORITY

DEPARTMENT OF ENVIRONMENT, GOVT. OF N.C.T. OF DELHI
“C" Wing, 6" Level, Delhi Secretariat, IP. Estate, New Delhi - 110002

Tele- 011-23392736, Email :

Website: H

No.F.2(27)/WA/Artificial Wetlands/2020-21/ 9 -3 } — 2. WoL . Dated: Y3|A-Y2e21

To,
Sh. Ravinder Kumar
Superintending Engineer (HCC-1)/
Nodal Officer Water Bodies, DDA,
Yamuna Sports Complex, Gate No. 1,

Surajmal Vihar, Delhi — 110092

Sir,
Please find enclosed herewith an email from Sh. Sushil Kumar from Narela

Mitra Manch, Narela regarding conservation and development of pond which is from

Mughal Period. As per the email it is a very old pond and has been taken over by DDA

in 1986.

As per the data of Wetland Authority this pond is new and is not listed in the

records. Coordinates of the water body given by applicant is 28.8479840
11.0926560,

As per Section 2(g) of The Wetland (Conservation & Management) Rules,
2017, “Wetland means an area of marsh, fen, peatland or water : with a natural or
artificial, permanent or temporary, with water i.e. static or flowing fresh, brackish or
salt, including areas of marine water the depth of which at low tide does not exceed 6
mirs.

Considering the above Section, all wetlands whether natural or artificial is
required to be notified, conserved and managed in accordance with the principle of
‘wise use’ as determined by the Wetland Authority.

It is therefore requested to revive and develop this pond and submit its status
report/brief document, alongwith khasra no. and total area so that the same can be
listed as per Wetland Rules, 2017.

An early action will be highly appreciated.

= Enc l s :As above
: 

Member Secretary
Wetland Authority of Delhi

No.F.2(27)/WAJArtificial Wetlands/2020-21/ 2397 2 . )  . Dated: p j ,

Copy to:- 
oe

2. Vice Chairman, DDA, 1% floor, ‘B’ Block, Vikas Sadan, INA, New Delhi —~
. ’ ' ] [] 1] e l h i  110023

I I i 
[] c ke t  [] Sec to r -  A l0 ,

4, PS to ACS (Env.), Deptt. of Environment, GNCTD \ /

Member Secretary

Wetland Authority of Delhi
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